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ORDER 

 

PER B.R. BASKARAN, A.M. 
 

 

       The assessee has filed this appeal challenging the order 

dt. 05-04-2024 passed by the Ld.CIT(A)-National Faceless Appeal 

Centre (NFAC), Delhiand it relates to AY. 2014-15. 
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2. Learned counsel appearing for the assessee, submitted that 

Ld.CIT(A) has dismissed the appeal on the ground that the same 

is barred by limitation. Ld.AR submitted that the assessee had 

engaged a Chartered Accountant, named, Mr. Vijay T. Jain and he 

has filed the appeal before the Ld.CIT(A), mentioning the date of 

receipt of the assessment order as 22-11-2022. However, 

Ld.CIT(A) noticed that the assessment order was passed on                  

16-03-2022, and hence, there is an error in mentioning the date 

of receipt of the assessment order. Accordingly, Ld.CIT(A) worked 

out the delay in filing the appeal before him as 237 days. 

Accordingly, he dismissed the appeal of the assessee due to the 

delay. 

 

3. Ld.AR submitted that the assessment order was served in 

ITBA portal and the assessee was not aware about the same.  

When the assessee approached the Chartered Accountant, Mr. 

Vijay T. Jain, he found out that the assessment order has been 

served in the ITBA portal and accordingly filed the appeal on the 
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presumption that the order was served upon the assessee on                   

22-11-2022. The Ld.AR submitted that above said Chartered 

Accountant has also filed an affidavit, explaining the above said 

facts and the assessee also filed an affidavit, explaining the delay. 

Accordingly,the Ld.AR submitted that the delay of 237 days in 

filing the appeal before the Ld.CIT(A) was not intentional and 

there was a reasonable cause for the assessee in filing the appeal 

belatedly. Accordingly, he prayed that the delay in filing the 

appeal before the Ld.CIT(A) may be condoned and matter may be 

restored to the file of the Ld.CIT(A) for deciding the issues on 

merits. 

 

4. We heard Ld.DR and perused the record.  Having regard to 

the submissions made by the Ld.AR, we are of the view that there 

was reasonable cause for the assesseein filing the appeal 

belatedly before the Ld.CIT(A).  Accordingly, we condone the delay 

in filing the appeal before the Ld.CIT(A). Since the Ld.CIT(A) has 

not adjudicated the issues on merits, we restore all the matters 
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for adjudicating them on merits, after affording adequate 

opportunity of being heard to the assessee. 

 

5. In the result, appeal of the assessee is treated as allowed. 

 

Order pronounced in the open Court on  15-07-2024 

 

 

                      Sd/-             Sd/- 
     [PAVAN KUMAR GADALE]                 [B.R. BASKARAN] 
         JUDICIAL MEMBER                      ACCOUNTANT MEMBER                   
 

Mumbai,  
Dated:  15-07-2024  
 

 

TNMM 
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Copy to  
 
 

1. The Applicant  

2. The Respondent  

3. The Pr. CIT, Mumbai concerned  

4. D.R. ITAT, “F” Bench, Mumbai. 

5. Guard File. 

 
//By Order// 

//True Copy // 
 
 
 

Dy./Asst. Registrar,  
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